MOTION FOR ELECTION TO THE COURT OF THE
ALIGARH MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | move

the following Motion:

“That in pursuance of item (xxiv) of clause (1) read with clause (2) of Statute 14 of the
Statutes of the Aligarh Muslim University appended to the Aligarh Muslim University
(Amendment) Act, 1981, in terms of Section 28 thereof, this House do proceed to elect, in
such manner as the Chairman may direct, one Member from amongst the Members of the
House to be a member of the Court of the Aligarh Muslim University in the vacancy that will
arise on the 9th August, 2009 due to the expiry of the term of Shri Moinul Hassan as a
member of the Court.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Hon. Members, today, we are taking up Calling Attention. A
large number of Members have given notice about the reported humiliation of the former
President, Shri A.P.J. Abdul Kalam at the Indira Gandhi International Airport, in view of the
importance of the subject, as an exception, we are taking it up as a Zero Hour submission. No
other Zero Hour submission will be allowed. After that, we will take up the Calling Attention.

MATTER RAISED WITH THE PERMISSION

Reported Humiliation of the former President, Dr. APJ Abdul Kalam at Indira Gandhi
International Airport

Tt GHTT ST (A7 <) < SUFHTIRT ARIey, faeel & SaxT it sfavisi TRyl R 9Rd
P Y4 IIURT b A1 $© (&1 gd Sl g1 9 8, I/ 1 © 6 I8 Afth Pl 9| 78] ganl
2, UT VIR P ATHT 3Nl 8, WRA BI goord o A1 Ractars a1 1 21 I8 SFRIeT H T8l gorl
8, I8 WRT B e W 3T B TGl Bl Sil U= ARBRI AT W Fifewice WRASH B
FTge A o1 X U1 e Tvear co 083 211 9 a1 & {1y <17 X2 U1 J 31 A1 & v i
H @S I ITH MDA SHMBER 1 I MR IRy &1 ff a1 5 9 qd wrgufy € ok wr
AICIHId & T8d Sd! SA1d T8l B ol bl ...(@ALM)... Al § I8 garm1 daredm g &
...(gaYm ). ..

SHRI BALBIR PUNJ (Orissa): This is not fair, Sir. ... (Interruptions)... The External Affairs
Minister can stay. ... (Interruptions)...

SHRI' M. VENKAIAH NAIDU (Karnataka): He can stay back for a while, Sir.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: It is not related to the Ministry of External Affairs It is the Home
Ministry. ...(Interruptions ... The Government is there. ....(Interruptions)... It is the Home
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Ministry. It has nothing to do... (Interruptions)... Sit down please. ...(Interruptions)... Please

speak.

it 9T 31 TIRISST & SfARTRAT BT Fft AT 7 98T 7Rl 39 s 89 &l B Tl
ST 81 39 <% B gedl-ded] S Sl 2| G4 ISR STt &l 9 FebTall 71, S5 SiF B
AR Aot FepTell 78 3R ST 31 AU &b 3felTal I8 Hal T b 3779 379 Sl WY IATRTI
IR-IR BB $ a1 ft U1 fobam 111 319 9 ST 918 @ fob RIT WRd-Xe T S < f<h bl
YA I I IS19d HRAN? T8 bdcl ATh DI IJTH 8! ATl S& HRT X far o7, I AR
<31 & frrsel waAford! €, 9 qd Igufy 81 AR ol ford! g% ©1 MU S dted SR fea
goT 21 gel foren gan & f o5t viP <t & forg gRem ita & ge <1 1€ 2198 99 8 & Jravs
U1 T Tl 3R fhdd Bal TR GaAT? a1 I8 VR Bl &1H BRI B BIg Te<] ATfTe dl Te
of1? RIT YR DI T B! BIRT AT T8l &I T3 M2 I ARBIRAT F HIR R HRATS BT
ST, § TRBR W I ST 18l § 2 STAHIIRT HEIS, AXPR Pl 59 UG B g1 A1y
o5 a_t S TRY R yaven oY, TAR YReN AHTRAT 7 IR-IR Fal f& I AR qd Igufer 8
...(Tag )...

ot STty ?‘ﬁ—cﬁ%, WWW?WI o (FAYH)... Th-Udh U < ﬁW'W
gfth 9feTTl It is not an open discussion. ...(Interruptions) One minute, please. ...
(Interruptions)

SHRI BALBIR PUNJ: Sir, | associate myself with what the hon. Member has said.
...(Interruptions). ..

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | also associate myself with what the hon.
Member has mentioned. ...(Interruptions)...

SHRI  SANTOSH BAGRODIA (Rajasthan): Sir, we all associate ourselves.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions) 3119 afeg 7 ...(caum). ..
319 IfSY ....(GLT). ... AT GI qler S ...(FGEH)....

it IPBTe1 STAaSHY (TERTE) : WX, SUH TP 9aTd & b S SMR®BT TRers 7, 94
...(I9Y )...

st Sy ; 3y Q%Q, T ... (I9YT)... Please allow me to speak. When | am
speaking, why do you interrupt? ...(/nz‘errupz‘/’ons)... Please allow me to speak. é]%l(’, 5-6
JTNE J 3 T WX e f&AT B1 Discussion & 91 I8 T gofl & today, as a special
case, we will take up Zero Hour. %I%ﬁﬁ e fean %, EI%T*\[ G% ﬂ?l'ﬁ fﬂﬁﬂ'&'l BNl ‘JUIT@‘%T % 5
e Y- U] ¥ U -Udh HHR §9 R dlel, d1fd 39 UR discussion &1 b

7 TH.0. STt (IIRWS) : W, i+ Aifew faan 2, 37! garsul

7t ST|uTaf : 1. 79 AT J1ed|

1. I MUTA ATEd (IR Y<30) = 219, BHR A1 il 1 3l Sl 9% IoT, I8 a8
B TR AT 81 I8 gHI © & Us IR 7181, =gl & 9gd ufifted usi iR 43 g¢ afhal
P 1Y T U A 3T IRE DI BRG] 18R g5l BAN former THR P 1 UAT GaAT; SiTot ATed

fSthe fAfRes 9, I A1 U1 galll 98 o1 GU™I Exl 0% g7l AT, HeAld AIed & |I I8
feg T 1 el faeell § Usb facell Hvdil & 1Tl gRT 9 gaiT, 519 I RiadiRed
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SITHR U8 e 2 & [ d g & d g ufel &1 94t &l S ST &1 3 <1 3fTach H1egd
g T Ho b 39 HUHT & SFfRTRAT B RIATh dehTel BRIATE! DI Y 3R g siiRe=
BT 7 TE BBT AT, ‘nobody is exempted’, ST STBTRT BT BT 5 <97 I I18X b1 &
AT SR BT b freer fag S|

it THTI AASH (FERT) : STAHMIRI FEIGY . (qe™)....

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu) : Sir, | also want to speak on this.

MR. DEPUTY CHAIRMAN: First of all, | am calling the names of those Members who have
given the notice. ...(/m‘errupz‘/ons)... Then, as | said, | will allow one Member from each party.

...(Interruptions)...

ft IPT STASHR: SUFHURT AEIGY, § Had &1 1a1 Bl S oI & 39 TR ATl
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Ppifece YIRS 319 IE B el gaoldl 8, 79 db H IS9P gaTg AR DI b+ BT
HIT PRAT E| S AA-A1 § U 3R A AW a1 § b I8 g1 had &l 1 T8 g3 ol
TrIR® Ig #1 SfY, H 3Tue! 9471 Va1 § % iax $fea garans—d &1 i subsidiary Air Cell
g, Upod WIg, H PR I 3! 91 R8T § & I Air Cell BT RUIC oM W Y Rifae gfager
A <1 IS PrIaTS! AT 781 D17 3R 379 5 YR THRUT UR AT HIIaTe! bl Sgl?

S} ISR YT : ITFHTART Sfl, R79- K7 AR A o 97 wHrER et an Sfafas w <, 9
[T Fehd | 1 7| Rifh 19 T Frat +ff Tred gs off, 9 el erall R g8 o, oifs 9Ra
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HT! 9 Bel g1 ANl & IR H g RN 99 715 & [ &9 HHOIR I ©| BN Yd ST HT Dls
3 TRE 9 IYHE PRSP 99 FhdT 8! S R = T ggi a1, A N agr 9 2 fh v ar s
QRIS T IR 3w d& BT AT | A1 T A1 I SIRISTRAT Bl B BT T =T
21, 9P fHa ARUIR o ST =2 gl

39 Q¢ H U 9gd R &N 2, RS 9 wrge dIs ue W T2 7, dfed 9 fai fey
IRAR ¥ &, SAFTT ITd! WRUE & HUR BIg SIid Tei &8Il &1 STHI SITE-91T8 I SSM WA
B W SIS 21 991 I 2 {6 g9PT W G B4 A1 {6 BIF-PI AN 9 S |
TINTRE & 3R B9 @l 8, T8 339 d)E 9 IIIHTIT xR, S ST Bl STal 81

SHRIMATI JAYANTHI NATARAJAN: Sir, we would also like to associate fully with the
sentiments expressed by Shri Prabhat Jha. It is totally outrageous that the former President of
India should have been subjected to this humiliation on Indian soil by a foreign airline. As my
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colleagues on the other side have mentioned, just before me, this has happened several times
on foreign soil. But, that it should happen on Indian soil is something that we cannot condone.
Only one more sentence, Sir, the fact is, as Prakash Javadekarji just mentioned, security is
something that is the concern of our forces within the airport and that the airline subjected the
former President of India to this humiliation despite being told who he is. The hon. Minister has
said already, | think, that there will be a probe, but our demand also will be that until those
officers of the Continental Airline are taken to task and punished or whatever action is taken
against them, the flying of Continental Airline should be suspended because otherwise the

honour of India cannot be upheld.
MR. DEPUTY CHAIRMAN: Now, Shrimati Brinda Karat.

SHRIMATI BRINDA KARAT (West Bengal): Sir, from our party, Shri Sitaram Yechury will

speak.

SHRI SITARAM YECHURY (West Bengal): Sir, | entirely agree and want to associate myself
with both, what Shri Javadekar has said and what Jayanthiji has said; suspend the operations of
this airline immediately and since this comes from the United States of America,
...(/m‘errupz‘/ons)... | am sure, | am not provoking Shri Arun Jaitley, | would also like the
Government to ascertain whether this action and what has been done with the former President
of India has also got something to do with his name, which is Abdul Kalam. If that is the case,
then the matter is more serious; the matter is much more serious than a mere slip of the
operations that the airline may have conducted. But, | want this matter also to be inquired and

an answer given by the Government.

Sir, since the hon. Minister is here, | would like you to ask him to assure the House and the
country that the major issue of security will not be outsourced to private agencies and this must
be purely and completely under the state’s control, and that must be ensured. Otherwise, we

will have such problems in the future.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the first thing which pains us more is that this
incident has occurred on our soil. The insult that has been meted out to a person is not in the
capacity of a former President, but is now the role model of the younger generation across the
country. The simplest man, who has proved his capability while he was in office, should not have
been treated like this and concealing all the agony we are all having, we would like the Minister
first to delist the operator who has been a cause to this and, whoever is responsible, should be
taken immediate action against. It is a very sorry incident, we will show our country in a very bad
shape for having treated such a great personality like this. He has been treated so badly on our

own land.

SHRI D. RAJA (Tamil Nadu): Sir, my party joins the entire House in deploring this shameful

incident which has happened to our former President. | urge upon the Government to act fast
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and take necessary action to punish those responsible for such an incident. It is a matter of
concern in all airports; we respect some people with high esteem, persons like Dr. Abdul Kalam,
and he should not have been treated like that. The outsourcing of security is a major concern. |
do not know what is the thinking of the Government. But, as other Members expressed, the
Government will have to come with a proper response and will have to take some action so that

such incidents do not happen in future.

DR. V. MAITREYAN (Tamil Nadu): Sir, it is a national shame. The former President of a
country is subjected to such a humiliation in the national capital itself. In fact, even before this
issue is discussed in the House, we would have been very happy if the hon. Civil Aviation
Minister had taken suo motu cognizance of the incident and ordered an inquiry already. | would
like to know whether he has done anything and the status now. ... (Interruptions)...

sft Sumwmafe : IRay, smuwt urdt & 9w § e Bl ...(Interruptions)... Everybody is

raising his hand, how to accommodate? (Interruptions)

SHRIMATI BRINDA KARAT: Only one suggestion, Sir. Let the hon. Minister go and express
regret to the hon. former President on behalf of the House. That is what he should do.

...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, this is not only an insult of Dr. Kalam, it
is the insult of the entire nation. We are associating with all the Members who have expressed
here. | totally agree with Shri Javadekar, Smt. Jayanthi Natarajan, and we want strongest action

against the airline.

£} SR R8st (STR U=wn): ST #EIGy, I8 Sl °geHl 83 & iR 7] we agd
TfRAT A of YT 8, S BN UIET e & qa=ei & A1 g1 W), § I9H U 91 SirsT
=TET § f6 Ue ol 3R W T & TR @, WK AR § SMRET & AT, BTt AR Bl 1<t
TG H 2] G| Ig oTSTs el St b1 ATSY 1B IhT F, HSell Bl Sl § I8 B 3R ©lo ohfear
BT HRBT H AREIRT TP 980 IS11 TSl 8H TSR © (b ST W1 B 989 I ANl &
fmT 37 319l 1S 78T 21 AfTy Ae Bl 3 g Al Sirs 1 =113 q fob g 3 il g 4 e
o fonefY <1 9 U gen &, S Uy fonef) o1 guiaar 7€l 81+ anfey) oifes, s o 9 o
TS 8, gfery gAR Rifder vfever Mfees yagd sl & A1t | a1 = 46 @fh sl
Bl AIBR B Y1 TRBR DI A% A U Hae ST 1Y b I8 gHIGY0] HRaTs g8 8 AR
et ft I W ART S9ST gafed TE Bl SFRET & YaYd TRy AT R H S
3R PR 39 AR ¥ S ANl B! WIST-J1 T IR 9 PR &1 g, Al SHRBT U8TS 3T Tl 84
81 9red & A HRATZAT BT SV SAFAT SRS TRIRI 319+ dRB F IR o, YR &b eufd
A, TG #3113 3R YaYd ISR 3 &1 7| IE U g5 TR AR 8, AR

Y STUTIRI: T8 IR BT BT sentiment & ...(FETH)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, this is indeed an
outrageous incident, it is not merely a matter of discourtesy to the former President. It is an issue

which puts the whole nation into shame. | am sure the hon. Minister will make a statement. If he
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has not already ordered an inquiry, should order one but then there is a larger connected issue
also. Members have mentioned that there are incidents like our former Speaker had to cancel his
visit; our former Ministers have been frisked by taking off their coats, be it their shoes, etc. And
at times, we feel so enamoured when certain visiting dignitaries come, we send vehicles to the
tarmac to receive them and exempt them from all these issues. Protocol involves courtesies; and
protocol and courtesy are always reciprocal. Will the Government also look into this larger issue?
Our dignitaries, world over, are being frisked in this manner and we are sending vehicles to the
tarmac to receive them when foreign dignitaries of certain countries are coming. This issue
would have to be linked to this and this, perhaps, may be an issue for introspection by the

Government itself.

MR. DEPUTY CHAIRMAN: Hon. Members, this is the sentiment of the entire House.

...(Interruptions)...

SHRI SITARAM YECHURY: | would like to know from the Government whether Madam

Clinton has been apprised of this situation. ... (/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: It is the unanimous sentiment of the entire House. It is a very
serious incident and | hope the Government will take necessary action and the Minister will make

a statement.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Mr. Deputy Chairman, Sir, | fully associate myself also with the sentiments expressed by the
Members of the House from all sections and from all parties. | do agree and unconditionally |
would like to state that this act of frisking the former President, one of our tallest figures and
heroes of our country, is absolutely unpardonable and it is beyond the scope of laws of our
country. | would also like to make it very clear because some Members have expressed doubts
whether the security is being outsourced. The security of our airports is purely done and only
done by the CISF and what has happened involves the security of the airline itself at their

embarkation point. So, it is not the security of the airport or ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to him. ... (Interruptions)...
SHRI PRAFUL PATEL : | am associating myself with you. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Let him complete. ... (Interruptions)...

SHRI'S.S. AHLUWALIA: They are again frisking at the aerobridge....(Interruptions ... They

suspect your security.
MR. DEPUTY CHAIRMAN: He is just informing. ... (Interruptions)...

SHRI PRAFUL PATEL: The frisking or the act per se is absolutely wrong because we have
our own guidelines; we have our own circulars, which have already been issued. The former
Presidents and many other distinguished people in our country have got the security exemption.

So, there was no reason. In fact, | would also like to say that not only a preliminary inquiry has

216



been ordered, but we have also a preliminary report on the basis of which the Continental Airline
has already been issued a show-cause notice to explain as to why action against them under

Section 11A of the Aircraft Act, 1934 for wilful violation of the BCEAS circular should not be taken.

I am not trying to say that Government or we are insensitive to what has happened. | would
be more than happy to see that strictest action is taken and contemplated in accordance with
the sentiments expressed in this House, and, also | would not only take action but | would also
speak to my distinguished colleague, the Foreign Minister because this involves not only an issue
of the airline security per se but it has slightly wider ramifications as the Leader of the Opposition
has also mentioned. We would definitely be more than happy to see that any action taken is also
in consonance with established international law and practice because we cannot take a
decision in isolation whereas | respect that when foreign dignitaries come to India we accord the
highest protocol, the highest level of courtesy, including exemption from all kinds of security or
checks or frisking. The same is expected. Therefore, this action — what | am trying to point out
is — is an issue of airline per se. Airlines are not barred from having pre-embarkation security of
their own. But, the fact is, that security exercise should no be extended to people who are
anyway exempt from the BCA circular. It is the moot point which | fully accept. | deplore this
incident. We condemn what has happened and on behalf of the Ministry of Civil Aviation, | can
assure you that the Bureau of Civil Aviation Security will take the most stringent action in

accordance with the rules, regulations and the law.
MR. DEPUTY CHAIRMAN: Now, Calling Attention.

SHRIMATI BRINDA KARAT: Will he go to him personally and express regret?

...(Interruptions )
it SuUTafe : g 1 A7 SR fbef T dreri dred 87

SHRI PRAFUL PATEL: As a matter of respect and courtesy, though it is not a failure of any
agency of the Government, as a mark of respect and sentiment | will personally go and explain

the position and express regret from my side to the former President.
MR. DEPUTY CHAIRMAN: Shri Tapan Kumar Sen to call the attention of the Minister.

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE

Hike in price of petrol and diesel and pricing policy of Petroleum Products

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | beg to call the attention of the hon.
Minister of Petroleum and Natural Gas to the grave situation arising due to hike in price of petrol

and diesel and pricing policy of petroleum products.
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